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ffi\7
PCC

Consultant (Judicial),
Hon'ble National Green Tribunal, (p.B)
New Delhi.

No. pcBA{Gr/133/o24gU_t\\ 
Dt.l{_12_2022.

sub: - o'A No' 796t2022 order dt. 07-rr-2022 before the Hon,bre Nationar GreenTribunar, princioar Bench, New Dethi titreJK;; versus union of rndia & ors.Ref.: Consulrant (Judiciar) lNGTiemail a,. ii_ii_ioJi.

Sir

ln compliance to the Hon'ble National Green Tribunar order dt.07-rr-2022 in oA
No' 79612022 titled Kua versus Union of rndia & ors., kindly find enclosed herewith
the report with respect to respondent no.2 i.e. chairman, J&K state polution control
Board in this regard.

The reply may kindly be taken on record and placed before the Hon,ble NGT for
consideration please.

Yours faithfully,

Encl: (As above)

(K. Ramesh
,lr-

S
Mem

JKPCC. Jammu

Copy to the: -
I Sh. G.M. Kawoosa, Additional Standing Counsel for J&K Govt. in Hon,ble NGT

matters in New Delhi, for information and necessary action. This is in reference toGovr. of J&K order No. 849s_JK(LD) of 2022 Diieili_io-zozz.
PA to Chairperson, J&K pCC for kind information of Chai.p".so.r.

)

Govenme of lamrru ond tfushrnir
J&K Pollution Control Committee

Jammu
Suhde qBc.: Mdt4.loba
sh<lth.rt-4ta C@DB.
B. h t,d c @t Stl k Fo.trFy,
RotboSh Sntusor (J&K tgtxhl
Ph- Fd.0l9!-2i l65



luly 2023.

2' That unit got consent to operate (Fresh) in year 2013 and submitted Nocs from
nearby residents, sarpanch, panchs, Block Medicar .fficer Goor, Headmasters
of Govt. Middle School Hrog and Dharmkund and letter from DFo Forest
Division Mahore addressed to conservator Forest west circre regarding
distance and latest consent to operate (Renewal) was issued and varid up to

3' That unit holder has instalred wet scrubber and stack of about 30 feet height
with the Hot Mix plant. Three chambered settling tank for the scrubbed water
also exists and the water after settlement in the chambers is re-circulated in the
wet scrubber. The settled scrubbed materiar is cleaned and taken away for filring
and no waste water from the settring tank is discharged outside. A tin sheet walr
alongside the Ramban Gool road in about r50 feet rength is erected and naturar
grown up plants exists arong the other boundary side with water sprinkring on
inner circulation area.

Report w'r't Hon'bre NGT order dt. 07-,-2022in oA 7g6t2022
titled as Kua Versus Union of India & Ors.

Backeround:

Hon',bre NGT in its order dated 07-l 1-2022 in oA 796/2022 has directed the
respondents to file their response / reply to the aregations made in the originar
Application no. 796/2022.

Accordingly, the Disrrict / Divisionar officer J&K pollution contror comminee
Ramban has submitted a detaired report in this regard endorsed and dury submitted by
the Regional Director, J&K polrution control committee, Jammu and the summary of
detailed report is reproduced as under:

l. That Hot Mix plant of 40_60 TpH capacity is installed by 52 RCC GREF
temporarily on private land for road specific work for carrying out surface work
on Ramban_Gool Road.
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4' That there are 30-40 scattered house/structures within 500 meters at reratively
higher/lower elevations and most of these are not visible from the site being the
mountainous/tr,ly area and Hot Mix plant is made operational during day time
onry and for limited period. As communicated by 52 RCC GREF dated l6_l l-
2022, it was operational for 36 days during financial year 202r-22and during
current year 17 days and there is no compraint received by the inhabitants of
the area against the operation of Hot Mix plant.

5' The Hot Mix plant has been instared being in service for the betterment and
connectivity of Army and Local population.

The Detailed Report submitted by District / Divisional officer pollution control
committee Ramban and endorsed by Regional Director, J&K porution control
Committee Jammu is enclosed as Annexure .A,.
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Government of Iammu and Kashmir

J&K POLLUTION CONTROL COMMITTEE
OFFICE OF THE REGIONAL DIRECTOR.IAMMU

Porivesh Bhowan, Forest Complex. Gladni, Tronsport Nagar, Narwal, lamm u.

Elajlrl rc!ronrldirc(tor lsocbrlrruir umn'l!!t! l9llllr 0l9l-2.{76926

JAX

i-i--\!z
PCC

Member Secretary,
J&K Pollution Control Committee,
Jam m u.

Date:2t-11-2022

Sub: Hon'ble NGT matter titled Kua Versus Union of India & Ors.
Ref: Central Office no. JKPCC/NGT/f 3y0221920-23 dated I l-l l-2022.

Sir.

thfu lly,

ul) f'l f'
Encl:- As above

Yours

ional Director

Yor},'

/NNex ; P'

No: PCC/RDJ/SA-NCTI 3 7 >l

With regard to the references and subject cited above, kindly find enclosed herewith

detailed report received from Divisional Officer PCC Ramban vide no. PCC/DO/Rbn/20221165

dated l7-l I -2022. The report is as under:

l. That Hot Mix Plant of 40-60 TPH capacity is installed by 52 RCC GREF temporarily

on private land for road specific work for carrying out surface work on Ramban-Gool

Road.

2. That unit got consent to operate (Fresh) in year 2013 and submitted NOCs from

nearby residents, Sarpanch, Panchs, Block Medical Oflicer Gool, Headmasters of
Covt. Middle School Hrog and Dharmkund and letter from DFO Forest Division
Mahore addressed to Conservator Forest West Circle regarding distance and latest

consent to Operate (Renewal) was issued and valid up to July 2023.

3. That unit holder has installed wet scrubber and stack ofabout 30 feet height with the

Hot Mix Plant. Three chambered settling tank for the scrubbed water also exists and

the water after settlement in the chambers is re-circulated in the wet scrubber. The

seftled scrubbed material is cleaned and taken away for filling and no waste water

from the settling tank is discharged outside. A tin sheet wall alongside the Ramban

Gool road in about 150 feet length is erected and natural grown up plants exists along

the other boundary side with water sprinkling on inner circulation area.

4. That there are 30-40 scattered house/structures within 500 meters at relatively
higherilower elevations and most of these are not visible from the site being the

mountainous/hilly area and Hot Mix Plant is made operational during day time only
and for limited period. As communioated by 52 RCC GREF dared l6-ll-2022, it was

operational for 36 days during financial year 2021-22 and during current year I 7 days

and there is no complaint received by the inhabitants of the area against the operation

of Hot Mix Plant.

Submitted for information and necessary action at your end please.



:-
J&K

ffi\tz
Office of the Divisional Officer

Pol lution Control Co mmitte e
Ramban

The Regional Director
f&K Pollution Control Committee
Jammu.

No: PCC/DO/Rbn/2022/ )(g Dated: t7.tt.zozz

Sub: - Hon'ble NGT matter tifled Kua versus Union of India & Ors,

Ref: Your o ffi ce No. PCC/RD J/N GT / O A-7 9 6 / 2022 / 37 g g -3BOO dated, L2.LL.2022

Sir,

In compliance to the reference referred above wherein copy of o.A. No. z96/2022
and Hon'ble NGT order dated 7.11.2022 was enclosed and it was directed to examine the
matter and submit detailed report. on examining of same, it is observed that the applicant
has alleged that the respondent No. 4 fcommanding Officer 52 RCC GREFJ has installed a
Hot Mix Plant in the vicinity of village Haroge sumber without adopting due process by way
of fraud managed the consent from respondent No. 2 (chairman state pollution control
Board) and respondent No. 2 and 3 (Deputy commissioner, RambanJ without any
verification as well as spot inspection and in violation of the rules framed by Govt. for the
installation of Hot Mix Plant issued the consent certificate and endangered the life of whole
public and consent issued by respondent no. 2 requires to be cancelled/declared null and
void to protect human life and environment. It is claimed that the natural water channels
and ponds in the village has been affected/polluted due to running of HMp. It is also
mentioned that Govt school is at approx. 300 meters from the HMp and village sumber
Haroge is having population of approximately 2000 souls and 90o/o of the population of
area has been affected and suffering from many respiratory disorders/diseases and further
pet animals i,e sheep, goats, buffaloes etc. consuming the water as well as toxic substances
and chemicals emanating out of said HMp and due to it 2-3 animals are dying daily.
Accordingly, the detailed report is submitted as below:

1.. The Hot Mix Plant of 40-60 TpH capacity is installed by 52 RCC GREF temporarily
on private land for road specific work onry at Km 24.g00 (Lat- 33.247909, Long-'
7s.122393) i,e for carrying out surface works on Ramban-Goor Road and the
operation of same to be stopped and shifted after completion of works.

2, The 52 RCC GREF got consent to operate (FreshJ in the year 2013 and submitted
NOCs from nearby residents, Sarpanch, panchs, Block Medical Officer Gool,
Headmasters of Govt Middle School Harog and Dharmkund and letter from DFo
Forest Division Mahore addressed to conservator Forest west circre regarding the
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distance of demarcated forest from proposed site. The above consent and Nocs
v enclosed as Annexure-I.

3. The latest consent to operate [Renewal) after inspection of the unit, was issued and
is valid upto July 2023. Copy enclosed as Annexure-Il.

4. The unit holder has installed wet scrubber and stack of about 30 feet height with the
Hot Mix Plant Three chambered settling tank for the scrubbed water also exists and
the water after settlement in the chambers is re-circulated in the wet scrubber. The
settled scrubbed material is cleaned and taken away for filling and no waste water
from the settling tank is discharged outside. A tin sheet wall alongside the Ramban-
Gool road in about 150 feet length is erected and natural grown up plants exists
along the other boundary side. water sprinkling on inner circulation area as
pollution preventive measure is also done. As per the latest self monitoring report
ISMRJ dated 18.6.2022 for ambient air quality and ambient noise monitoring
submitted by the unit holder, the observed parameters were reported within limits.
SMR and Photographs enclosed as Annexure-III.

5. There are about 30-40 scattered house/structures within 500 meters at relatively
higher/lower elevations and most of these are not visible from the site being
mountainous/hilly area. The gow school Hadog is at approx. distance of 500 meters
and at higher elevation.

6. The Hot Mix Plant is made operational during day time only and for limited period
during the year. As per letter from 52 RCC GREF dated 16.11.2022, it was
operational for 36 days during financial year 202!-22 and during current year i,e
2022-23 to till date for 17 days only. As per this office record, there is no complaint
received by the inhabitants of the area against the operation of the Hot Mix plant
(needs to be verified at Regional office alsoJ. Letter from 52 RCC GREF is enclosed as
Annexure-lV.

Hence submitted please.

You hfully,

Divisiona 17.,/ )0J-
PCC, Ramban.
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TIIIi DlvIsI0N,\L ,[()lrE$1' Oltlflc lilt,
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I

uulling 40-60 TI'Il Ill\'l|irtt l<rrr 2J.ti0() ort Ilartll;:tlt-(lttt'l rrtrttl irt

and ltrrtliol

tion. it is submittcd thai 52 (CC (Gl{ijr) has aplxr.rachetl liris (rlljL:t'

00i IINIPi I l/E2 tlllcLl: lS/12 01 I (copy oncloscd) lbr olr'ia;,rir)g NO(

t for tltc ttlr 3;rr: tiou of llanrbar:-Cool tonC. Acconlirrgli-

rvas asked viclc lhis olllsc o: lvll?Dll)FO/786 datc(l: 04/0lil0l2 fbr

No: 134/Gll dated: 02/09/2012 (copy cncl,r:crl) hirs

ivarc lanil it: villag.c lhrog

ljll.cd witlr ellcoti!c l)ollulir)D r-:!'rrlrol

li ropping of [(rrntbltt-Cool t,-'r,i r,ltirl;

actii,rr a'r ),,oLrt cnrl plcurLr

Y oLrls iir ithlirlly.

I)rl ci

I:ngineer iCivil).Ol lircr o,rrna!rd i

C./<t 56 ur lilcirse.
irr l'dn: r a

r:it 52 l,ioari (.rtnslrtrclr rl

/li'_'-i r-\'

D,r r:,ir\r;,1 li,,rc\t ( )lliL. ;

\'liritiltc lrut ir,it l)ivi:;iorr
l) harrtrr li

'I re aonsclvat(rr ol lri,r.,:..

owa)' liolll thc lrxiPoscrl ,,ri..

Circle, ltr!ouri
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J&K POLLUTION CONTROL COMMITTEE
Jammu./Kashmirffi\rz

PCC

CONSENT ORDER

Consent No.;- PCC ldigitar22062968641 ot 2022 Datet O6fiOnO22

consenr to operate (Renew) under section 25/26 of the warer (prevenrion & conrrol of pollurion) Act,
197{ aod under secrion 2 | of the Air (Prevcnrion & conrrol of pollurion) Acr, lgg I as amended is grarted in
favour of Sh. Mukul Vashisht

M/s GREF Hot Mix Plaot , Harog

52 RCC CREF C/o 56 APO llarote

Ramban (regiitered ryith DIC registration No. nil dt:22-ll-18)
for a period uptoJuly 2023 for orangc category ofunitas per revised classificarion ofindusrrial sector, subject to
the following tcrms and conditions in a time bound manner:

l-he consenl is granled by thc Committce is restricted lo Prevention and Control of Pollution only and shall not be
treatcd as subslitute for any othcr permission required under otier laws ofthe land.

The coDsenl SranEd is valid for the manufacluring of the products / by-products having conscntcd qusntity as
menrioned below with capital investment of Rs. 28lacs.

ot{sEn

S No. ProductYBy-P.oducts Name Marimum QuoIltity LDil

'l onnes/Hour.0l Bitumerl Concrete 60
-fhe emissions or discharge of environmental pollutants from the hol mix planl shall nor exceed
Lhc rclevanl paramcters and standards spccificd under respective schedules of lhc environment
(protcclion) n ct 1986.

J. Conpliance under Waler Act:
N. Scwage Effluent :'Ihe projecl proponent to mainrain soakagc pir and sepric lank in efficient

manncr so as to achievc tho quality of treated sewage !o the following standards before
d isposa I :

Slandrrds of discharqc for serr aee disposal:

BOD 3 days 2 C JO

b. Waler consumption & disposal
i. The daily quantity ofscwage efTluent lrom the unit shall nol exceed lrom 0.3 KLD.
ii. Thc daily quantity of waler consumption shall not exceed 05 Kl,D.
iii. Wastc uater generated from lhe unit shall be disposcd rhrough soakage pit and septic tank

c. The projecr proponent shall rakc adequate safc guards for the treatment ofsewerage watcr by way ofproviding septic
/ soakage pit and its discharge shall confirm lo rhe following standards

Tots l Sus en ded So lid
1c

\

t-

'flp n tl\r) can owl-t for Rene,fol.'l-tNxion olconsent u the

V

['a ra mele15
pll

eq!!- in mg/l exccpt for pH
6.5 to E.5

Susperdcd Solids r00

Conc. in mq/l ercePa ra m etc rs
6-9 IpH

/*l0g()nilnnvsurnc)
t 00

v
t,

estl 9t tsfl
trO



I

The. project proporleni hat to opcftrte and-maintain continuous operation of a comprehensive air pollution control s).stem
including the following pollution conroldevices rc achieve thiquality ofemission within tolerancc limits as p"i ei; e",
t986.

s.No Fuel
I Hot Mir Plsnt

Qty. (Lts.)
IISI)

Pollution Control E u, ts
Dust Contrinmcnt bags, Wa
, Pollutior con(roldcviccs as

aer sprinkling system , Wet Scrubber Cravity dust settling chsmbcr
applicable under EnvirodmeDt Protectioo Act 1986,

S,No.

8. The project proponert shrlt comply with the additional cond &r
The Consent is valid for the Operltion of unit o[ly.
rate ofproduction as mentioned in consent order.

The project proponent has to kcep a record ofthe Env

The I prcPAr.&{n on
i,'

ufacture products. at tie

4.,

aj

qgrental da"ffiil.
*o

regu tar[,
and maintenance of pollution control deyices viz Air n andcwrtE llil ll$n c
standards notified in EP Act Esi ..:rl-isii oFERATE

i' !ia;H NEr,lE!,yAL riii. Pollution ContIol Deviccs (ETP/ECD) as conremplarcd ro\ttr tevc the quality ucnt

regard to operation

to achieve the desired

emission within thc

muent / emission shall
tolerance limits prescribed, shall hav€ to be operational during bn. The e

not contain constituents in cxcess ofrhe tolerancc rimits as raid down by J & K polution con'or comminee.
The project proponent shall be liable to pay compcnsation in case any damagc is caused lo rhe environment.
'Ihe projcct proponent shall abide b)'the direclions ofrhe committec whjch will bc issued from time to lime. Anr
inliingement/violation or ransgrcssion oflhe statutory enactmcnB of pollution control acts by the unir, shall be
sufficient cause to plosecute thc violator in conformity with relevant seclion ot.Air / Water Acts and Environment
Prorection Act io forci.

The unit shall be under surveillance monitoring of J & K pollution Conrrol Commilree.
rhe project proponent shatl provide adequare arangement for fighrin8 the accidenral leakages/discharge of any air
pollulanvgavliquid from the vesset' machinery etc. which are likely ro cause fire hazard including environmenral
pollution.

fheiadasrrvcanodyIotRenewoL'L\Nntiohor(onsentonthcSitewwttjkocrnns.nic.indhec,

vlt

\Y
Page2

,t. Compliance urder Air Act:
a. The p-roject proponent shall comply to Naaiorrl Ambicnt Air euslity Slrndards as per EpAct 1986 (rcfer rule 3(38) .

b. The project proponent has ro operate sract (s) ofrhe following specification:

Stack rttached to

5. The projecr proponent shall complyrorhe sorid wasre Management Rules20r6dated 84-2016.

6, Compliance under Noise pollutior (Regulstion and Control) Rules 2000 as amcndcd
'rhe project proponenl shall take adequare measures lor control ofnoise from its own sources within the premises so

as lo maintain ambient air quality standatds in respect ofnoise lo less rhan 75 db(A) during day rime and 70 db(A)
during nighr time. Daytimc is reckoned in between 6am ro Iopm and night timc is lopm to 6am.

7' Self Mon itoriog schedule : Thc project proponenl shall get the samples oflreated cmissions and emuenls analysed

fiom the J&K PcB laboratory or laboratory approved by the J&K PCB aner every t2 monrhs to check lhe cflicacy of
PCDS insrallcd in rhe unit .



a

vii.,- Thc projccl proponent shall adhere lo general tcnrs and conditions of Water / Air Acts and compliance of
environment slandards as per Ep Act 1986

ix. S ,ic conditions:

The project proponent should apply 60 days in advancc for renewal of consent before expiry the dsre of rhis cons€nt
order.

This consenl is issued purely from environmeotal anglc and thc committee shall not be responsible for any
ownership, pannership ctc of the unil.

|jv

\

"^^':w,
Assn Env. Engineer

(K.
M

shK to
ember \"\'-

Copy to the

91 tlE

'Ilc unfl hold& mB] downl(xd thr lirl of rnn&r& from *Ebsflc

v

!{{llgonDenr P'or€criol Acr, le86 rtid widr
Walcr (Prcv$rtlon & Conlml of Pollulion) Act. l97a & A[ (Prc

Thi. i.
'z coitSENT IO

II R€,.,sitA t
ACaG

by JTSPCB

*

green belt must include a row of adequate number of ever green broad reaved tree species having good
canopy.

The unit musr be operated only during day hours i.e. from E.00 rm ro 6.00 pm.

The project proponent shall have an authoriz,ed source of waler and shall ensure that wastc water is not

dischargcd in to any water body . Necessary no objection ce(ilicate with rcgard to extracrion ofground water
shall be obtained from concemed Chiel Engineer , Jal Shakii Dcpartment.

This consent is issued subject to the condition lhat the project proponent shall submit analysis report of
emissions emirted rlom the unir on every six monrhs basis. tseing project specific lhe project proponent

shall dismanrle the Hot mix plant after completion of project work.

ln case ofany receipt ofpublic complainl the Hot Mix plant shall bc closed.

.t

5

2

The project proponcnt has to devel op three rows of rhick green belt along the pcriphery ol the unit. This

lhe inlusrrr can applv ltr Renewl/fiprxion o!Consenr on rtu Sire vww jko.n,N.nic.in lirec y
I,ugeJ

I Regional Director PCC Jammu- for information and ensure the implementation ofcondirions as above.
2. Ceneral Manager DIC Ramban for information.
l. D.O PCC Ramban with the dircction to monitor thc conditions ofthc conscnt slared abovc.
4. P,A lo Chairman J&K PCC ibr the informarion of Chairman
5. M/s GREF Hot Mix Plant Harog Batote Ramban for information.
6. Office file
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€fftrpno
Coi,luti : jlll gllr;.,,:1;17,,

fr80 €s6,s€€ns pu!. HD.
Environnlental Consultants and Analytical Laboratorv

(An tso r00r.2OtS carl'flrd Cornpanit

TEST REPORT
(: taclt Errission Anal SIS

Test Roport
lssucd To

o.: EKO/2261140622
lssuo Oatc 18106t2022

OIJFICER COMMANDING
52 RCC (GREF), c/o 56 ApO
Balote, 0isll. Ramban
J&t(

Sanrp,e Oescriplion Slack Emis:iton
13t0612022San'rplc Dra\./n on

Sanrplc Drawn by
S.rnrple Recerved on
Tinre of Sarrpling (minules)
Sanrpfing Location
Sampling Plan & procedure

A nlysrs Duration
Source ot Enlission
Capacrty
Operating Load
Norlnal Operalion Schedulo
Type ol Srack
Dianreler ol Slack (meler)
lleighl of Slack froot Ground Level (meter)
Heighl oF Stack froor Roof Levet (meter)
Hcrght oI Sanlpling Location (meter)
Type of Fuel Used
Fuel Co,rsurned per hour
An)bicnl Tenlperalure ('C )
Slack I emperature ('C )
nve,rge Velocily of Flue Enlission (rn/sec)
Avcragc Flow Rale (lpm)
Conlrol Mcrsures (if any)
Renrark (if ar)y)

EPEPL (Mr. Vjmat l(umar)
14t06t2022
30.0
Near liot Mix ptanl
sop-sE/09
1 4 tC6!2022 T o 1 BtA6tZ02Z
Stack Altachcd-lo Hot l!1ix plarrt
60 TPH
Nornral
As per requiremenl
Metallcircular
0.30
9-5

: 6.0 From GrounC l.cvel
i Elcctricrty
;NA
: 37.0
;62.0
: 5.6
:24.5
: APCS

qu!ntily ot E!189194rym'/tr r1 = 1269.2

RESULTS

Carbon Moroxide as CO
l-ead as Pb)

Notes :

1. The rcsulls 0iven above arc rclatcd to lhc tcsled sarnple, for various paranrelers. as observed al lho lirnc of
Silnlp,ilq fhc customor asled for tlle above lL'sl$ oIly.

2. This tcst repori wjllnot bo Ocncrntcd a0ain. eilher wholly or iD pan, without ptiorwri0en p'oonb!ion ol lhe Lnbornlory.

3. Thc tcst samptes rul be drsposed oft a{lcr 15 days from the dale or issue of test reporl. uflless ufltil specilicd/
4. Resporsibility of lhe Laboralory is linriled lo Ihe lr)voiced amounl only.

" End ot Reporl "

1.0

10 0

lhe cusknner

NEEBS P\Tr L l'D

l)UI{ HAUHAI.I.
L N4ANAG EI]

(Aulhorise(l,Signalory)-

S. No. Parnrrolcrs

1 Pa(iculrle Maller (as PN4)

Rcsul ts Un its Lirnils as por EPA-i986
Sclred{lo -Vl Port-O

lS: 11255 (P-1) 61 I rnq/Nnrl '1s0.0

2 Sulphur Dioxidc (os SO!)

Oxidc of Nilro en (as NOx)
ls: 11255 (P-2) 20.4 ma/Nml

mg/l'Jrn 
jlS: 11255 (P-7)

lS: 132704 <0.2
<1.0 mq/N|tr3UsEPA (P.12)

For El(O PRO

Test Metllods

3 B6.B

5



er*'pno
aj,!,!i.,,:: riti l!:it!j:1lt,jt,

_flno €sGil{GGAs puT. LTD.
Environmcntal Consullants a,rd Aoalytical Laboralorv

(An tSO t00.t 201! Cra thpd C(,Jilo.h;l

TEST REPORT
Noise M onitorinsJ

f& i iiil;i-iiio. i Eri'o/iilii
lssued To

2 ' - " " "i;-;i;;!'oi1i':ltiriaizoz,i

Sample Descriplion

Sample Drawn on
Sampls Drawn by
Sanrple Received on
Sampling Location
Sanrpling Ptan I procedure

Analysis Duration
Wealher Condilion

: Ambiont Noise
: 1310612022

: EPEPL (Mr. Vimat Kunrao
| 1410612022

: Near HotMix planl
: SOP,Nio1
: l4lo,l20?_2 To 15tO6t2O?2
: Nornal
:NAlicmark (rf any)

Notes:
1. The resulls given above are rerarc(r ro lhe restcd samprc. os recoived g orenrioncd Daramcters

Thc cuslomer asked lot lhc abovc lcsts only.
2. rhis Icsl report \',/iI not be ge[eraled agai,, cithcr wr]ofly o. in part, wilhour prior lvriIen pc,missio
3. Re$poDsibility ol thc Laborolory is lintited to thc trvojccd arnouol only.

RESULTS

"Encl of Report'^

n ol lhe Lat.tratory

For El(O PRO

I PUS|!' l'ECr tN ICAI
(Airlhoriscd SlfJnatory)

ERa P'yr. Lro

Page 1 of 1

S. No. Paranteters Test Methods Res u lts

71 .2
El(O/Cl lEl,,l/SOP/S/l\l-0 1 73.5

6 3.9

Urits
Limits as Fel. "The Notse
Pollution (Regulation &
Conlrol) Rules, 2000.,

1 Leq
dB (A) 7 5.0

2 Max

3 L Min

: OFFICER COMMANDING
52 RCC (GREF), c/o 56 ApO
Batote. Distt, Rambao
J&K
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Unr31ns6 Road, Sonmbar tsarhcg, 182144

raiiruce 33.247967" tonsrrude 75.123005"

-OClr- 04:2 7 plvl Glilf 10:57 Al'"'l THURSDAY 1' .'1.2022 ALTITIJDE ?t. j' :=-i-

il -\l

fii,t- d
= tl

iiHdtr-
Fit{

x>iil
_--a.:e: icad, Sonriar Barhog, 18?1r-4

iari:-de 33.248035" -o:Eiude 75.121999"

LOCAL Ca:38 Pfvl C"r-'1:08 All TIURSDAY 11.'1.2C22 AtTlTtlD: ZL41 cEaf
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Unnamed Road, Sonmbar Barhog, 182144

Laritude 33.241851' Lonsilude 15.1237 13"

LOCAI C4;26 PM GIVT 10:56 Alt/ THURSDAY 11.17.2022 ALTITUDE 2912 FEEI

t

/

Ramban - Goo, Rd,Har'og, Sonmbar Barhog, 182'1 44

iarituoe 33.247935" Lonsltude 75.122030'

-ocA_ oc:_l7 pM cM-f 11:07 AI/ TFURSDAY 1.,.t7.2922 A.irtTUDE 2{.,j,5 :EE:



Chimney for
pollution
control

Dry and wet dust
collector for
pollution control

HMP AT KM 24.800 ON RAMBAN-GUL ROAD
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E-Mail

52 Road Constr Coy (GREF)
PtN-930052
C/o 56 APO

\ b Nov zozzlooe/euAA/ tG""
HQ 760 BRTF
PIN : 930 760
c/o 56 APO

APPLICATION NO 79612022 UNDER THE PROVI SIONS OF THE NATIONAL
GREEN TRIBUNA ACT 2O1O FILED BY KUA VS UNION OF INDIA AND
OTHERS BEFORE THE NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH

1

DELHI

Further to our letter No. '1 009/QUAA/13/E"lCC dated 14 Nov 2022

cgEncls sheets

2. Statement of case/reply to subject application filed by Smt Kua Wo late Kaka,
resident of village : Sumber Harog Tehsil : Gool Distt : Ramban (J&K) is e-mailed
herewith along with supporting documents for your further action please.

Gu
AE (Civ)
2tc
For Officer Commanding

Copy to :-

District Pollution Officer (PCB)
Ramban (J&K) PIN-182144

(through OIC Ramban)

HO CE (P) Beacon
c/o 56 APO

A copy of above documents are enclosed for
your information please.

Xltlw$l4-tu

for info please.



79612022 TITLED KU I. VS

TATEMENTOF CASEIN ORIG INAL APPLIC ATION NO
REEI'I TRIBIJc

BEF ORE THE HON
,BLE NATI ONALG

uol AND ORS FILED

PRINC IPAL BENCH DELHI

It is worth mentioning that establishment of hot mix P lant is an imPortant f(iature

ln construction of road lt is further submitted that the Hot Mix Plant is oPerated with

1. The subject application has been filed by the petitioner Smt Kua W/o Late Kaka

resident of Village- s"il!'' ii'i"gt r"n- coor'- Sitin"t Ramban (J&K) against

installation of hot mix pfuni'Uy'in""Oepartment to, t[J'"on.t'uction and widening of

Ramban-Gool road'

2. ln this connection' it is submitted that 52 RCC is marnly involved for various types

of construction"lrnp'o'"*'"ii#w'"g-;'t .'out'ne- 
miintenance of roads (Jamtnu-

Srinagar) highway tin"t 
'iS6i- 'DJring the year 2011' the unit obtained proper

permission for constructto")i'1f""'"6 ""'in" 
n''*ountooi road which is strategically

imoortant for Army 
"no 

p,uv.'.*u-iiat iole in ,no,em"nt of tioops located rn upper reaches

and for upsradation of thiJ;#:Ih;r-r'nit insta*ed , ioi rt,'ii Plant at Village Sumber '

Tehsil & District :Ramb,n 
'- rlu plant has been installed after obtaining necessary

consent order from L[x'i'"rrli" cont'or sJuiJ--una"t the consent No'

SPCBTIt7l15l226-29 oatei 06 Apr 2013- (ann"'u'"lD' 
- 

The consent to operate Hot

Mixing Plant was granted il' ir''e p"'ioo of one yearcni ir'"'"utt"'' renewal of consent is

being obtained on yearly ;";i' The fresh "on""nilln"*al 
order from J&K Pollution

control Board has been J0,".""0 ig;;"i;; upto,.rut 
-ioia 

vide their consent order No

Pcc/diqrtau2206296a647 ;i'i6iz"o"t"o ob oct zoiz (annexure-tt) During last

financiil vear i.e 2021-22' plali]'ni to' ao oays-onJvlor'Govt works During current

frnanciar year ie. zozz-zi'tJt,ii aaie plant runs for ti'ory. onty Balance works about

ii.rs r"i bituminous carpet to be carried out'

3

upmost Precautionary measure and no Pollution has been noticed during running of

HMP
A

(" not rni* p
preca

lant has been installed

utionarY measures to avoid noise'
with the Permission of the comPetent

4 Since dust and air Pollution are

being taken, the case filed bY the Petitioner is deserved to be dismissed for want of meritauthoritY and ProPer

and alsNbeing in service for the betterment and connectivitY of ArmY and local

population)

Station : C/O 56 APO

Dated \$ Nov 2022

.r(p c
AF- (Crv)
ltv
For Officer Commanding



r'rareAi6tl

From: M /s GREF Hot Mix Plant, HaroS (GRE92347)

No: 2968647

b: ion For - CTo / reNew

Date Time: f9-O7 -2022 70145

Note By: DO Ramban(jkpcbo31)

Forwarded - - -D(,l Hamoan
To:

Activity: Forward

Activity: Forward

Activity: Application Re-Su bmitted

Note By: (lndustry)

Date Time: 22-08-2022 !0.76

Forwarded To: DO Ramban

Date Tlme: 23{8-2022 03:23

Note By: DO Ramban0kPcbo3l)

Forwarded To: DO Ramban

Activity: Forward

Activity: lnspection

Description:

Descrlption

Date Time: 30-08-2022 04:03

Note By: Do Ramban(jkpcbo31)

Forwarded To: RDJ

Activity: Forward

Attached Letter Attached By otficials

Letter: View Letter

Activity: lnspection closed y1gg3gpgB

Description:

Category: ORANGE

Date : 16-07-2022 09:43

Description

Activlty: Return

You are advised to 8o through the specific conditlons ofthe
Descriptlon: 

consent issued and submit its compliances.

The previous cTO(R) issued is valid upto July, 2022 and the

U/h has now applied for its renewal and uploaded required

Description document including photographs of APcDs and boundary

wall. SMR for AAQ also uploaded and the parameters

analysed are reported within limits. The U/h has deposited

L



Online fee amounting to Rs 3,20o/ - for a period of 01 year.
The temporary Hot Mix Plant has been installed by GREF forwidening,/maintenance of existing 53 kms Ramban-Gool
Road. The KMZ File is also attached. The case may be
considered for grant of CTO (R) for a period of 01 year i.eupto July, 2023 for the road project specific work only withythe condition that in case of any genuine complaint regardin
gen eration of any kind of pol lution, the GREF authorities
have to immediately stop the operation. Submitted please.

Date Time: 0t49-2022 OZ:47

Note By: RDJ(jkpcbol5)

Forwarded To: MS

Activity: Forward

Date Time; 05_09_2022 t2:t6
Note By: N4S0kpccO2)

Forwarded To: AEE G

Activity: Forward

Description pl Examine and put up

Date Time: t4{/9_2022 OL:25

Note By; AEE G(ikpcbo36)

Forwarded To: MS

Activity: Forward

Sir the u/h has applied for grant of CTO (R) of temporary HotMix plant has been installed by GREF fo;
widening/maintenance of existing S3 kms Ramban_Gool
Road. The previous CTO(R) issueJ is valid up toj;ly,;2 anduploaded required document including pt otogr"p;.,, oi- 

'

ApCDs and boundary wa . SMR for AA-e f,)", |."".ri,, *iit in
lT!: .r!" U/h has deposited Onrin" r"" 

".ornitn" io'n.'
3,200/- for a period of 01 year. The xrvrz rife is atso.atiacieA.Description The case is submitted to be considered f", Sr;;;;;i;lfor one year with the conditions that u/hsrr.a; ;;;; ".
authorised source of water shall not aisctrarge tie w;-ste
water in to any water body. The unit hotO"rif,.tf .UiJ"'UV
the terms and conditions consent granted and shall follow allthe norms under environment lawi. Sp".in. .oiOiiion 

-"
proposed for the unit is that in case of any genuine fomplaintregarding generation of any kind of potrrtio-n, fl,r" inii 

. -
authorities have to immediately stop the operat;; 

-'

Previous CT O[R] was valid up to 7/ 2O22.CTO [R) standsrecommended By RDUI for roject specific activity by GREF.
p

Consent fee paid up to 7/2 23. Activity jnvolves operation of0
hot mix plant. Site does not meet the siting criterla forestablishment of stone crusher/hot mix plant for forest land

2

lt ort on sch.ii. As per rt Required pCDs

Description

and El as



are installed. Photographs of PCDS are uploaded in enclosure

at any other. Recommended for issuance of CTo[ R] up to

7/2023with conditions as per RDUI recommendation and

dismantle the hot mix plant after completion of proiect'

Date Time: 03-LO-2O22 72t26

Note By: MSUkPcco2)

Forwarded To: Chairman

Activity; Forward

Madam, the case for CTo (R) of pro.iect specific Hot Mix Plant

of GREF for widening/maintenance of existing 53 kms

Ramban-Gool Road has been examined and recommended

by RD(J) and AEE(G). Reportedly PCD5 are in place Hencethe

case of CTo (R) may be considered for approval with usual

- terms and conditions up to July 2023 and the unit shall be
Description 

allowed to operate only during day time, the u/H shall have

an authorised source of water and shall ensure that waste

water is not discharged in to any water body and the U/H

shall dismantle the Hot Mix Plant after completion of

project,and in case of any receipt of public complaint the Hot

Mix Plant shall be closed, Please'

Oate Time: O3-\O-2O22 l2io2

Note By: Chairman(ikPcc01)

Forwarded To: MS

Activity: Forward

Description Approved as recommended

Date fime: 03-10-2022 04:51

Note By: Ms(ikpcco2)

Forwarded To: AEE G

Actlvity: Forward

Description
Pl prepare and put up Schedule lll as per approved terms and

conditions.

Date fime: 05-10-2022 11:58

Note BY: AEE G(ikpcb036)

Forwarded To: C1

Activity: Forward

PI prepare and put up Schedule lll as per approved terms and
Description

conditions.

3

Date Time: 07 -7O-2O22 04:09



Note By: C1Ukpcbo16)

Forwarded To: AEE G

Activity: Forward

Descrlption consent order submitted for signature

Date Time:

Note By;

Forwarded To:

Activity:

Description

!0-LO-2O22 09:.47

AEE G0kpcb036)

c1

Forward

upload if signed

Date Time: !7-7O-2O22 07:21

Note By: C1(jkpcb016)

Forwarded To: AEE G

Activityi Forward

Attached Letter Attached By Officials
letter: View Letter

Description consent uploaded

Date Tlme:

Note By:

Forwarded To:

Activity:

Activity;

Description:

Description

rL-lO-2O22 O2t22

AEE G0kpcb036)

c1

Forward

Close after Approval

4
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J&K POLLUTION CONTROL COMMITTEE JAMMU
SCHEDULE-II

Format For Report On Processing of Application For Cran/Renewal OfConsent For Stone

Crushers/Ilot mix plants

1. Name of the unit GREF Hot Mix Plant, Harog,52 RCC GREF C/O 56
APO Batote

2. Capital Investment 2800000.0

3. Capital Investment Verified From Previous consent

4. Year of Commissioning of the unit 2013

5. (a) Type of Consent CTO
(b) Category ofunit as per general ORANGE
classification approved by the
Committee
(c) Classification ofthe unit Small

6. Product manufactured qty: Bitumen Concrete-(Hot Mix Plant)- 60 TPH
Indicate Consented Quantity TPD/TPM

7. Location
Distance of proposed site from following features(as per sitting criteria)
(a) National Highway/State Highway More than l0 Km
(b) Distt/Other/Road 15 m approx.
(c) Municipal Limits 15 m approx.
(d) Distt. Headquarters 15 m approx.
(e) Residential Area/Abadi
(f) Tourist Complex/Resort More than 0l Km
(g) Forest Land Approx. 0.8 km.
(h) Controlled Area Waived Off
(i) Approved water supply of 20 KL More than 0l Km

fi) HospitaUNursing Home/Ilealth Centre More than 02 Kms
(k) Notified Bird Sancturay/l{ational More than 1.0 km
Park/Wildlife Area
(l) Agricultural Land,/Orchard except Waived off
Dry/Banjar Kadeem
(m) Nearest Educational Institution or Approx. 0.5 Km
other similar Institution

8. (a) Proposed /Installed PCDS
(i) Green Belt proposed
(ii) Water Sprinkling System
(iii) Jacketing/Enclosures at different
sections viz crushing point at Screens
points €tc

(iv) Wind breaking wall

Exists along periphery

wet scrubber and settling tank installed
N/a

CGVTin sheet boundary wall in approx. 150 ft length
along Road.

Mettled(r') Metalling of roads

1



9

{b) Total proposed cost for installing the
PCDs

Remarks:
(a) Adequacy of Pollution Control System wet scrubber and settling tank installed
Installed/Proposed
(b) SPM level(within prescribed standard SMR for AAe is within limits
or not)
(c) Impact on receiving environment NO
water and air and comments hereof
(d) Ilave any complaints been receied if NO
so, details thereof and comments

Details of the Consent Fee Paid:
Type of Consent:- CTO

Oflicers Remarks

(e) Area under plantation and No. of
trees planted
(f) Other information

Exists along periphery few new saplings also plaoted

Location: Lat-33.247 909, Long-7 5. | 22393

Whether Consent mav be Granted Yes
If yes, Validity period of Consent and conditions
if an a licable

The previous CTO(R) issued is valid upto July, 2022
and the U/h has now applied for its renewal aird
uploa.ll4 required document including photographs
of APCDs and boundary wall. SMR foiAAQalio
uploaded and the parameters analysed are reported
within
limits. Th-e- U/h has deposited Online fee amounting
to Rs 3,2001 for a period of 0l year. The temporary
Hot Mix Plant has been installed bv GREF foi
widening/maintenance of existing 33 kms Ramban-
Gool Road. The KMZ File is also attached. The case
may be considered for grant of CTO (R) for a period
of 0l year i.e upto July, 2023 for the road project
specific work only wiihy the condition thai in case of
any genuine complaint regarding generation of any
kind ofpollution, the GREF authorities have to -

immediately stop the operation.

For the Year Bank.t*ame Branch
Name

Draft
No./Money
Receipt No.

Date Amount (In
Rupees)From To

2

Name and Designation

luly,2023

Officer Recommendation



The previous CTO(R) issued is valid
upto July, 2022 and the U/h has now
applied for its renewal and uploaded

required document including
photographs ofAPCDs and boundary

wall. SMR for AAQ also uploaded and
the parameters analysed are reported
within limits. The U/h has deposited

Online fee amounting to Rs 3,2001 for a
period of01 year. The temporary Hot
Mix Plant has been installed by GREF

for widening/maintenance of existing 53
kms Ramban-Gool Road. The KMZ File

is also attached. The case may be
considered for grant of CTO (R) for a

period of 01 year i.e upto July, 2023 for
the road project specifrc work only withy
the condition that in case ofany genuine
complaint regarding generation of any
kind of pollution, the GREF authorities
have to immediately stop the operation.

Sanjay Rathore ( JEE )

3
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J&K POLLUI'lON CON'| ROL COMMI'ITL:F-J&x

'tts-ai\!7 .larnnru,'Kashnr ir

PCC
CONSENT ORDER

consent No.:- PCC/digitau22062968641 oI 2022 Date:. 061102022

lavour o[ Sh. Mukul Vashisht

S \o. Products/By-Producl3 Name

1]itumen Concrctc

iss ion s or discharge of environmenta lpollutants from rhe hot mi i plant sha

,un, prra*a,att and standards sPeci fied under resPec tive schedules of the

Consent to Op€rate (Rencw) under Section 25126 of thc Water (Prevention & Control of Polluiion) Act'

t 9?4 and under section z r orte e ir tp.erention & control of Pollution) Act, l98l as amended is granted in

7

lws GREF Hot Mir Plant ' Hrrog

s2 RCC GREF C/o 56 APO Rilote

ltrmbsn (rcgist€red wlth DIC reghtralion No' nil dr:22-ll-lE)

lbraDeriod uploJuly 2023 for Orange category ofunit as Per reviscd classification of indusnial sectot' subject to

il. iitu,ring,"..t ond conditions in a time bound manner:

fhc consent is granted by the Comminee is restricted to Prevention.and Control of I'ollution only and shall not be

neated as substiture for any orhcr pcnnission requircd under other laws olrhe land'

lhu conscnt granrcd is valid tror thc manufacturing ol lhe producls b!-products having consentcd quantiq as

,,r""tr""t U.i"* *lih capital investment of Rs' 28 lacs'

(prul(clion)Act I986'

'". S:Il[";',1,1t"';,*1'Tl-1"X,"t"., pro.ponent i: T."']':::. :::k:^*',Ii' ,Tf"i,'"'i',',0"*ilo:tt''''"'
Iranncr so ., ro ".h,.,.-r'i.' 

jr.rliy 
"r rreared se*age to" the following standards before

0l

1-he em

lhe rele

a ftrmelers
pll

suspcnded Solids

t]OD J daYs 2 c

ll not exceed
environment

of sewerage water by waY ofProviding sePtic

* consEir

t

b. r,lattr c0nsumption & disPossl" il,f il'i i o 
"l"i"i, 

,, 
" 
i * 

" 
ue'" m.,'" 

; ::1'ii : l',# l l "^": i:'::: i'f [r' i IJ'
ll, i'.li"lll,llill';:I"l:."iJ;;',i:':xli:;;'i;;;i:;o'ii-'t''"'gr' soakase pir and septic tank

c. fhc nroiect proponent shall take adcquate safe guards for the treatment

' "::[#;i'il lti discharge stralt ionfirm to the following standards

'l'ota I sus ndcd Solid i
I

'the in lustry can owl! Ior Renewal''t't?nsion of

UnilMsrimum Quantity

Tonnes/Hour.60

forConc. in i: rcc

6.5 to 8.5

100

I exceCorlc, in m
aramcters 6-9
H

JOllo l) c3 DA YS 27
100

a

(r

pe

k

TSI '1. 
-Q t,s H

Io

V

---!lL

sdrii X i 
t"1lo, 

or a ir"t, 
" 
rr. ro"t'""ot ai"o"t'

30

/
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{. Compliancc und€r Air Ac t:
a Ihe project proPonent stratl comply lo Nstional Ambient Air Quality Standards

Acr 1986 (rcfer ru le 3(3B).

b The project propoflent has to operate stack (s) of the following specificationi

as per l:l'

S.No Stac k attsched to Fuel Qty.(LtsrL
Hot Mix Plsnt HSD

.I-heprojectProponenthastooperateandmaintainconlinuousopemtionofacomprehensiveairpollutionconrrolsystem

including the iollowing pollution .""'n"ia.ri.ir a" ..hieve rhe quality of emission wirhin toterance limils as per EP Act

1s86

s.\o. Pollution Conrol u

Dust Containment bags, water sPrinkl ing system , Wet Scrubber Grlv iLY dust setlli[8 chamber

. Pollution control devices as spplicsble under Environment Protection Acl t986

5. Ihe Project prcPonent shall comply to the Sotid Waste Manag€ment Rulcs 2016 dated E-4'20I6'

6. Complisnce under Noi$ Pollution (R€Suhtion rnd Control) Rutes 2fiXl as emended

.I.heProjectproponentshalltakeadequatemeasuresforcontrolofnoisefromitsownsourceswithinthepremisesso

as ro maintain ambi€nt eir quality standards in respecr ofnoise to lcss than ?5 db(A) &ring day timc and ?0 dHA)

during nighl time. Dsytime is reckoned in bctwern 5am lo lopm and nitht time is loPm to 6am'

T.selfMonitoringschedu|c:.IheprojectproPonentshallgetthesamplesoftreatedemissionsandeffluentsanalysed

fromtheJ&KPcBlaboraloryorlaboratoryapprovedbytheJ&KPcBaftereYeryl2monthstochecktheefficacyof

PCD5 installed in the unit .

8. 'the project proponent shall comply with the sdditional

r. l-he Conscnt is valid for the Operation of unit only' The products. at theon

rate ofproduction as mentioned in consent order

regul ard to operalion
ii l'he project proPonent has b keep a record of thc Envi ental

and maintenance of pollution conrol devices viz Air to achieve thc desired

standards notified in EP Act

iii. Pollution Contlol Devices (ETP/ECD) as contemplated emission within the

etfluent / emission shall

nor contain constituents in excess ofrhe tolerance limits as laid down by J & K Pollution ConEol Commince'

Thc project proponent shall be liable to pay compensalion in case any damage is caused to the environment'

The project proponent shall abide by the dircctions of the Comminee which will bc issued from rime to time Any

infringement,/violationortransgressionofthestatutorycnactmentsofpollutioncontrolsctsbytheunit,shal|be

sufltcientcausctoprosecutetll.violatolinconformitywithrclevantseclionofAir/watcrActsandEnvilonment

';.ffi

l!

Proteclion Act in tbrce.

l he unit shall be under surveillance monitoring ofJ & K Pollution Control Committee

.Iheprojectproponentshallprovideadequatearrangemcntforfightingthcaccidentalleakages/dischargcofanyair

pollulan gas/liquid from rhc vessel. machinery etc. which are likely to cause fire hazard including envimnmental

collution

V the inrlustry con opptvfot Renewul/fipnsian ofConsent oh the Site w$"wikocfidt niein directl!

vlt

v
l\ryc 2

I

il

tolerance limits prescribed, shall havc to be operational during



I
! t

'Ihe project proponent shall adhere to general terms and conditions of water / Air Acts and compliance o[

order.

\i. I.his consent is issued purely from environmental angle 8nd the commiuee shall not be responsiblc for any

ownership. pannership elc ofthe unit

,iv
\rrz(K hK

Member

! environment standards as per EP Act 1986

ix. S ific conditions:
l. l he project proponenl has io develop three rows of thick green belt alongrhe periphery of the unit. This

The project proponent should apply 60 days in advance for renewal of consent before expiry the date of this consenl

clarrn. countcr claiil,

^.#fiAssll E v. Engineer v
Copy to the : -

i 
-ft"gionur 

oir."rr pCC Jammu- for information and ensure the imPlementation of conditions as above

2. Cencral Managcr DIC Ramban for inlbrmation'

3'D.oPccRambanwiththedircctiontomonitolthcconditionsoftheconsentstatedabove.
4. P.A !o Chairman J&K PCC for $e information of Chairman'

5. M/s CREF Hol Mix Plsnt Hstog Batote Ramban for infotmdion'

6. Office file

91 1TE Po11 tt

l9El o,-
t CONSE

!! al ,9I Io @

*
$

(

PoEcnon Act, 1986 read wllh
l-hc unn hoidcl mI]\ downlmd lh(' [5] ofslsrdlrds from \ tbslE
Wltcr tPnrunuon & ControloI Pollunon)AcL 1974 & Air{

Thlr ir com

tlgBlonm.nr

l
,

by JK8PCB

I t\G

tla industtr &n o f I$ Renewol"Etpnsion of('ontent on lhe Sile }l,t\tikocfi snic indlreclly

I'oge3

green belt must include a row of adequate number of ever green broad leaved tree species having good

canop).

2. The unit mu$ be operaled only during day hours i.e. from 8.00 8m to 5'00 pm'

3. The project pmponenl shall have an authorized source of watcI and shall ensure that wast€ water is not

discharged in to any water body . Necessary no objection cenificale with regard to extraction of ground walsr

shall be obtained from concemed Chief Engineer . Jal Shalli Department'

4. lhis consenr is issued subjecr to the condition that the project proponent shall submit analysis report of

emissions emitted from the unil on evcry six months basis. Being project specific the project proponcnt

shall dismantle the Hot mix plsnt after completion of projecl work'

5. ln case ofany receipt ofpublic complaint the Hot Mix Plant shall be closed'

& Conlrol


